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F.No.33/RTI/Misc./CESTAT-ND/Admn.2016- Vol II
Customs Excise & Service Tax Appellate Tribunal

West Block No. 2, R.K. Puram, New Delhi - 66

Dated: 07.02.2017
[.D. No. 12-09/2017

Sir,

Sub : Information sought under Right to Information Act, 2005

With reference to the RTI application dated 30.01.2017 filed by Shri
Saurabh Ahuja in CPIO LD. No. 12-09/2017, and Ministry’s F. No.
R.20011/25/2017-Ad.IC(CESTAT) dated 24.01.2017, the information in

regard to point No. 1 to 5 may be treated as nil, as far as this Tribunal is
concerned.

Yours faithf!)nlly
Z

é:’éjc(~ B

(Bineesh Kumar K.S.)
Deputy Registrar (Admn.)

To

CPIO/A.R., C.E.S.T.A.T., N.Delhi.
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RTI MATTER

F.No. R.20011/25/2017-Ad.1C (CESTAT)
Government of India
Ministry of Finance
Department of Revenue
%k %k %

New Delhi, 24" Jan, 2017

TO AO - /Q,@Q/ee/.7
To /

The CPIO,
CESTAT, West Block No.2,
R.K. Puram, New Delhi — 66.

Subject: - Transfer of RTI application u/s 6(3) of the RTI Act — reg.
Sir,

| am to refer to an RTl application dated 28.12.2016 from Sh. Sourabh Ahuja, Delhi. The same is being
transferred under section 6(3) of the RTI Act for providing the requisite information to the applicant

directly in terms of the provisions of the RTI Act-2005, under intimation to this office.

Encl: - As above

Under Secretary to the Government of India/CPIO
Tele: 2309 5359



RTI REQUEST DETAILS (Hn'é’mr?, :ﬂm’m ﬁwr)

Registration Number
" oot . .
Transferred From (&
F’Ilﬂ'i?i'ﬂ?f):
Remarks(fecaofY)

Type of Receipt (THg &7
YhN) :

Name (s1TH) :
Address (9d7) :
State (XI99) :

Phone Number (¥ de) :

Email-ID (§AS-HTS3N) :

Status (FRRYUT)(Rural/Urban)

Requester Letter
Number(fdgs 99 9&4T) :
Is Requester Below Poverty

Line ? (47 3H1Ag® 6T 3@T
AT FTEY):

Amount Paid (2 F1
T :

Does it concern the life or
Liberty of a Person?

(a1 78 frdY safea & aer
3YUQT FaAFAAT § AEOT ) :

DOREV/R/20 16/81627/1

Date of Receipt
(;nf?cr a?r aﬂ’na)

28/12/2016

Department of Revenue on 10/01/2017 Wrth Reference Number

DOREV/R/2016/81627

Department of Revenue :

Subject does not pertain to Ad.VII,

Hence RTI application is returned to CPIO(Ad.I), Deptt. of

Revenue.

Electronically Transferred
from Other Public
Authority

sourabh ahuja

Language of English
Request (Hﬁﬂﬂ' #

3TT‘!T):

Gender (ﬁ-’ﬂl’)

Male

AC Block, House NO 5 1d Shahmar Bagh Near All Heavens
Banquet Hall, New Delhi, Pin: 110088

Delhi

+91-8376969768

ahujasourabh0O0@gmail.com

Urban
Details not provided

No

0 (Received by
Department of Revenue)
(original recipient)

No(Normal)

\\\?

Country (a'QT)
Moblle Number

Skt Sl

Education Status :
Letter Date :

Citizenship Status

(Rt

Mode of Payment
(3311 HT THN)

Request Pertains to

@y fFafaf@a

o %)

\AJ\

India

+91-8376969768 ‘

Graduate

Details not
provrded

Indran

Payment Gateway |

S.Bhomick
US(AD.IC)

A«

\
&.‘\@Q’\ )i‘%// }A\b 1/16/2017 4:47 PM
A



I'T Details https://rtionline.gov.i/RTIMIS/CPIO/RTIDetails.php?reg=rQbsA25

< Sir/Madam,
1. In How many cases the benefits of pay protection was given to the
officers (who have joined the department after getting technical
resignation from the earlier department) working under Department
of Revenue (Including CBEC & CBDT). Information of Name of the
beneficiary officers, their designation and Office may be provided for :
last five years.(Only for the officers who have joined their services in |
Gujrat & Daman) _ :
2. Whether the confirmation in the previous service is a mandatory
requirement for the benefits of pay protection in the present
Information Sought (ST department.(Only for the officers who have joined their servicesin
. Gujrat & Daman) }
ARl 3 1f yes, in how many cases out of 1 above, the said requirement of I
confirmation was fulfilled.(Only for the officers who have joined their |
services in Gujrat & Daman) ‘
4. If there is any such case where the officer joined the department
after getting technical resignation from the previous service but not
confirmed/ under probation and given the benefits of pay protection
in the present department.(Only for the officers who have joined their -
services in Gujrat & Daman) ;
S. If yes, list of such cases may be provided for last five years. E
(Only for the officers who have joined their services in Gujrat &
Daman)

Sir/Madam,
1. In How many cases the benefits of pay protection was given to the
officers (who have joined the department after getting technical
resignation from the earlier department) working under Department
of Revenue (Including CBEC & CBDT). Information of Name of the
beneficiary officers, their designation and Office may be provided for-
last five years.(Only for the officers who have joined their services in
Gujrat & Daman)
2. Whether the confirmation in the previous service is a mandatory
requirement for the benefits of pay protection in the present
Original RTI Text (¥& department.(Only for the officers who have joined their services in
Gujrat & Daman)

HREHTE UIS): 3 If yes, in how many cases out of 1 above, the said requirement of
confirmation was fulfilled.(Only for the officers who have joined their |
services in Gujrat & Daman) |
4. 1f there is any such case where the officer joined the department
after getting technical resignation from the previous service but not
confirmed/ under probation and given the benefits of pay protection
in the present department.(Only for the officers who have joined their
services in Gujrat & Daman)

5. If yes, list of such cases may be provided for last five years.
(Only for the officers who have joined their services in Gujrat &
Daman)

Prnt. | ;Save . ; Close. |

S
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